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STATEMENT 
In the reply to part (a) of unstar- 

xed Question No. 426 by Shri D. C. 
Sharma on the 1st August, 1997, the 
total tonnage of imports and exports 
which passed through the port of 
Madras during 1958-57 was given 
as 2,401,343. This was only an appro* 
ximate figure as compilation of 
statistics was not complete by that 
time. The correct figure is 2,665,828 
tons.

U m vm ts iT Y  G r a n ts  C om m ib sxon  R e 
tu r n s  am d In fo r m a t io n  R u ls s  

Hie Minister of State la the Minis
try of Education and Scientific Re
search (Dr. K. L. Slurtanall): I beg to 
lay an the Table, under sub-section 
(S) of Section 25 of the University 
Grants Commission Act, 1956, a copy 
of the University Grants Commission 
Returns and Information Rules, 1957. 
[Placed in Library. See No. LT-459/ 
57]
A n n u a l R e p o r t  or th b  In d ia n  C o u n 

c i l  or A g r ic u lt u r a l R s s z a jk h  

The Depnty Minister of Agriealtare 
(Shri M. V. Krhhaappa): 1 beg to
lay an the Table, under Rule 64 of the 
Indian Council of Agricultural Re
search, a copy of the Annual 
Report of the Indian Council of Agri
cultural Research for the year 1954-55. 
[Placed in Library. See No. LT-456/ 
57]
R e p lie s  t o  M e m o ra n d a  re D em an d s 

ro R  G iA im  (R a i lw a y )

The Depity Minister of Railways 
(Shri Shahnawas Khan): I beg to
lay on the Table a copy of certain 
further statement containing replies 
to certain memoranda received from 
Member* in connection with De
mands for Grants (Railways) for
1957-58.

[See Appendix IV, Annexure No. 
15-A.J

MESSAGE FROM RAJYA SHBHA 
Secretary: Sir, X have to report the

following message recived from (be 
Secretary of Rajya Sabha:—

'In accordance with the provi
sions of rule 125 of the Rules of 
Procedure and Conduct of Busi
ness in the Rajya Sabha, I  am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting 
held on the 17th December, 1AS7, 
agreed without any amendment 
to the Delhi Municipal Corpora* 
Bill, 1957, which was passed by the 
Lok Sabha at its sitting held on 
the 28th November, 1957.”

MOTION RE REPORTS OF COM
MISSIONER FOR SCHEDULED 
CASTES AND SCHEDULED TRIBES

Mr. Speaker: The House will now 
resume further consideration of the 
motion regarding Reports of the Com
missioner for Scheduled Castes and 
Scheduled Tribes and the Substitute 
Motions moved on the 18th Decem
ber, 1957. Out of 10 hours allotted 
for discussion on this motion, 2 hours 
and 55 minutes have already been 
availed of and 7 hours and 5 minutes 
now remain. Shri Thimmaiah may 
continue his speech.

Shri Thimmaiah (Kolar—Reserv
ed—Sch. Castes) rose—

Shri B. C. Kamble (Kopargaon): 
On a point of information.

Mr. Speaker: There is not a day 
when the proceedings are not inter
rupted. When the hon. Member has 
his opportunity, let him ask.

Shri B. C. Kamble: Yesterday you 
were good enough to ask the hon. 
Home Minister to place a summary of 
the report on the Ramanathapuram 
riots, and now a summary has been 
placed. Even the bare facts are not 
placed before us so far as this sum
mary relating to the Scheduled Cu
tes are concerned. Is the House to 
understand that the Commissioner 
haa not made any estimate of the 
Scheduled Caste persons killed and 
injured. There it no mention what
ever.




